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(e) If 110, the steps beiDJ taken In 
this recardf 

'lbe Deputy MInister In the MinIIr-
try of Home Mairs (Shrl L. N. 
Mishra): (a) and (b). No, Sir. 

(e) Doe. not arise. 
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s.mo. 
117:1. 8hr1 wartar: 

8Iut DaJl: 
Will the Minlrter of _. ~ 

be pleued to .tate: 

(a) whether it b 11 fact that 'b8hft 
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the issue of the Ministry of Home 
Mair. 0.l4. No. ~ S, dated 
the Und December, 1959, the oenio-
rity In the Central Services including 
the Central Secretariat Services, was 
determined In accordance with the 
principles laid down in that Minllttry's 
Memoranda No. 30/W48-Apl'tta. 
·dated 22nd June, 1949 and 30/49-R 
-dated 22nd June, 1949; and 

(b) if 80, what is the reason for 80 
many mass supersessions that have 
taken place In the Central Secretariat 
Services of Clerk. and Assistants and 
What steps have been taken 10 Inter-
vene in the matter to mitigate the 
""nermgs of the affected persons? 

TIle Deputy MInIster In the MinIs-
try of lIome AJralrs (SIIrI L. N. 
Mishra): (a) Ministry of Home Aaiffra 
O.M. No. 30/44/48-Apptts., dated the 
22nd June, 1949 was applicable to all 
Central Civil Services except where 
separate seniority rules were framed 
with the concurrence of that Minis-
try. Insofar as the Assismnt'. Grade 
of the Central Secretariat Service is 
concerned, principles similar to tho<;e 
embodied in this order were evolved 
and adopted for the initial constitu-
tion of that grade even before the 
issue of these orders. On the other 
hand, O.M. No. 30149-R, dated the 22nd 
.June, 1949 was applicable to the Cent-
ral Secretariat Clerical Service only. 

(b) It is not a fact th'Ot there have 
been 5upersession.<; of Assistants in the 
matter of promotions. In regard to 
the so-called supersessions in the 
t'1erical grade, attention of the HOD'ble 
Member is Invited to the statement 
laid on the Table of the House in 
reply to U""tarred Question No. 1Z48 
On the 24th Nevember, 1965. 

Cue apI,DR Kerala Pub1llhen 

2O'IS. Sbri VuadeftD Nair: 
Sbri WarioI': 

Will the MInister of Bome AJraln 
be plea.ed to state: 

(e) whether the Photostat case 
aeainst tile EdItorial stat! and pub-

lilhera of 'Janayagoon' and 'Neve-
jeevan' in Keraia State is ~ ed to 
be transferred to any Court outaide 
the State; and 

(b) if so, to w'bich court the eae 
i. being transferred? 

The MInister of 8tate Ia the MInIit-
try of Bome daln IID4 MinIster of 
Defenee Supplies In the MInIstry of 
Defenee (SIIrI Batbl): ('O) and (b). 
The Investigation by Central Bureau 
of Investigation has not been com-
pleted yel In view of this parts (a) 
and (b) of tile question do not arise. 

AcUvlUes Of Foreign Mlsaionart ... 

Z0'74. Sbri H. C. Soy: Will the 
.Minister of Home AJraln be pleased 
to .tate: 

(a) whether it is a fact that the 
proselytising activities of the foreign 
Christian Missionaries In India have 
Increased considerably since Indepen-
dence; 

(b) whether it i. also a fact that 
large sums of Govemment grant. and 
a.sistance are given to them for their 
educational and medical institution .. 
especially in tribal areas, which are 
utilised by them for their pro.elytla-
ing activities; and 

(c) it so, the step. taken to pre-
vent the misuse ot these grants? 

The Minister 01 State in the Mid-
try of Home AJralrs aDd Minister or 
Defence Supplies in the Ministry or 
Defen"" (Shrt Hatbl): ('O) and (b). 
No, Sir. 

(c) Does not arise. 

PromotlOD Claims or S.C. ... S.T. III 
the CentnI Seeretarlat SenIce 

mil. Shrl Buia Slnrh: 
Shrl P. K. Pea: 

8br1 Narulmha Bed"": 
WUl the Minister of Home AJraln 

be pleased to state: 

(a) whether Government have 
received representations from Orp.-




